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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

R.A.NO. 343/2003
IN

OA 2851/2002

New Delhi this the December, 200o.
\

Hoa'tol© Sfflit, Lakstoi Swaiaimattoaia, Vice-C3aalrfflaii i3j.
Hon'bie Shri S.K.Efaik. Steaiber (A>.

J.S. Thakur

(S.Krlai^)
Meraiser

•SRD^

Versus

Union of India & Ors.

ORDER (By Circulation)

Snit Svvaniiimttw V'vh»i i-man (J)-.

RA 343/2003 has been filed by the appiic-ar.t In OA
2851/2002. A perusal of the review application showy
that none of the grounds available to the review
applicant exists in the review application as the
applicant Is merely trying to re-argue the case on
«rlts. The order sought to be reviewed dated 11.9.2003
IS an oral order which has been passed In the presence of
•earned counsel for the parties and after hearing them
and perusing the pleadings and relevant documents on
record. In the circumstances of the case and having
regard to the settled principles of law, as we do not
nnd any error apparent on the face of the record or any

' other sufficient grounds as provided under Section 22 <3)
(f) of the AdDilnlstrative Tribunals Act, 1985 read with
Order 47 Eule I CPC, RA 343/2003 is rejected.
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